CENTRAL ADMINISTRATIVE TRIBUNAL _ ALLAHABAD BENCH
AL B

Allahabad this the gk" day of 1996,

Hon*ble Mr. Justice B.C. Saksena, Vice=Chairman
Hon'hle Mr. S. Da pta, Adminigtrative Member,

1, Origingl Application no. 260 of 1992.

shiv Narayan Pateriya, S/o Shri R,R. Pateriya, R/o Gan=
dhi Nagar, Nai Basti, near Ploice Chowki, Lalitpur.

sse mp licanto
Versus

i. Union of India through General Manager, Central
Railway, Bombay, VI.

4. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay .

iii. Divisional Rasilway Manager, Central Railway, Jhansi.

P Re Spoments
Alongwith

UN Origingl Application no. 261 of 1992.

Ghanshyam Dass Chaurasiya, $/o Shri H. Chaurasiya,
R/o 9, Ganesh Bazar, Jhansi.

e Applicanto

Versus

i. Union of Indis through General Manager, Gentral
Railway, Bombayy7.

ii. Chairman, Railway Service Commission {Known as
Rsilway Recruitment Board now), Bombay Central,
Bombay.

++» Respondents.

2. Original Application no. 262 of 1992.

Ramashanker Trirethi, $/o 3ri A.L. Tripethi, R/o 4,
Sujekhan RKhivkil, Jharsi.
LAoplicant
Vergus
i. Umees s Ipdia e G ' o.o.oer, Central
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ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Cenatral,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansd.

+++ Respondents,

k. Original Application no. 203 of 195z.

Ram Kumar Mamdeo, S/o Sri Sitaram Namdeo, R/o 474 near
Bihari ji ka Mandir, Babina Cantt, District Jahnsi.

es+. Applicant. A

Versus

i, Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission { now known
as Railway Recruitment Board), Bombay Gentral,
Bombay.

«ss Respondents.

&. Original Application no. 264 of }992.

Ragkesh Kumar Srivastava, S/o Sri V.P. Srivastava, R/o
Behind Normel School, Gooler Naka, Banda.

s . Applicant.
Versus

i. Unicn of Ipdia, through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Rallway Service Commission (now known
s ¢l wsy recruitment Board), Rombay Central,
Eombay VT

iii. Divisionei Ralliway Manager, Central Railway, Jhansi.

... Respondents.

6. (risinal Application no. 265 of 1092.

o, Alfﬂﬁ‘rl ENar, D/o Snrl VoG, ii3Xanwar, H/o 49

LTS i - - P T
Massicran Toriye, Jhan

Vers s

1, i ol Ingg ?hI‘Jugh Senercz! Yananer, Central

e 4 3.

A
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Railway, Bombay VI.

ii. Chairman, Réilwﬁg service Commission (now known
as Railway Recr tment Board), Bombay Central,
BombayYe.

... Respondents.

4. Original application no. 266 of 1992.
21, S/o Shri N.C. Agarwal, R/o 45,

Dilip Kygmar Agarw?
—t a 2 a . Pl nm o S
wlidbwiyaiiay ¢ NEDS

... &pplicant.

Vers:s
. i. Unpion of Indi‘ through General Manager, Central
- Rajlway, Bombay VI«

ii. Chairman, Raiiway Service Commission ( now known as
Railway Recru tment Board), Bombay Central, Bombay.

{11. Divisional Railway Manager, Central Railway Jhansi.
: ... Respondents.

¢ﬁn.1léf7 of 1492

@ Avdhesh Kymar Vaidh, /o shri U.S. Validh, R/o 131
Devri Mohalla, Ranipur, District, Jhansi.
|

... Applicant.

: versus
|

i. Union of Indﬁa through General Managerl, Central
Railway, Bombay VT.

iji. Chairman, Railway Service Cormmission (now known
as Raillway cruitment Board), Bombay Central,
Bombay. i

¢ ! s Responden‘l‘.s.

q. oriznal spplicationno. 268 of 1992

Satya Prakash Du&ey, s/o sri B.P. Dubey, G/o Bunde lkhand
vedical stores, Nariya Bazar, Jhansi.

? 'Y mp lic&;ﬂ.t.

Versus
i. Jrion of ndia through General Manager, Central
R:iixc , Brohay VI
‘,.u;;j;;,..;:lﬁaf corvice Coriissilon { now knowm
L 0.l .y Fecreitrent Board), namoay centrai
. E2uBay .
. : \

-"- \ oooon4/"'

LA
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10

Sripal Singh, $/o shri Rajjan Singh, R/o Post and Village
Chirhuj., Distt. Etawah (Uopn)o

Original Application no. 269 of 1992

App licant .

L I
Versus

i, Unicn of India through Generali Manager Central
Raulway, Bombay VT. ,

ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
Bombay.
iii. Divisional Railway Manager, Central Railway, Jhansi.
«+. Respondents,
1f. Criginal Application no. 270 of 1992,

Rajesh Kumar Srivastava, S/o Shri I.D.

Srivastava, R/o
86 Chandra Shekhar Azad, Ganesi. Barar,

Jhapsi.

Applicant.

a T e
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT,

ii. Chairmen, Railway Service Commission ( now known
as Rallway Reécruitment Board), Bombay Centrsl,
Bombay.
iii. Divisional Railway Manager, Central Rai lway,
Jhansi,
»
o«« Respondents.
1%. Origingal Applicetion no. 271 of 1992.

Prakash Lodhi, S5/0 Shri Brish Bhan Lodhi, R/o Gram and
POsl Clhembzisir, Tehgil Talhehat, Distt. Jhansi.

Applicant.

L N AN ]
Versus

i. Joden of Incia through Genreral Manager, Central
Solev T L T,

ti. < rran Lol liay Service Commission (nowy b

di'way Hecruitront Bcard)

d e

i

s Bombay Cents al,

Lw»

ma )

t
nh

' Y
\
voohe o -
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1ii. Divisional Railway Manager, Central Railway,
Jhansi.

... Respondents. I

13. Original Application no. 272 of 1992. _

Jai Prakach Mishra,_sjo Sshri Madan Mohan Lal Mishra, R/o

81, Daragacn, Jhanhed.

|
| ... Applicant.
Versus
l
a i. Union of India through General Manager, Central
Railway, Bomb?y VT.

ii. Chairman, Raiiway service Commission (mow known
as Railway Re?ruitment Board), Bombay Central,
Bombay. |

jii. Divisional Railway Manager, Central Railway,
JhanSio

+so Respondents.

1f,. Original Applicstion no. 273 of 1892.

Sayyed Aizaj Moham‘ad, sf/o shri S.1. Mohammad, R/0

682/6, Tondon Compund, Civil lines, Jhansi.

! ‘
en e .AppliCan't.
Versus

i, Union of Indila through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Rai lway Service Com-ission,( now known
as Railway Recruitment Board), Bombay Central,

£ Bombay.

jii. Divisional Rbilway Mareaer, Central Railway,
Jhansi.

... Respondents.

1£, Original Apnlication no. 274 of 1992.

Bsepak Babu Rawat, S/0 srri R.N. Rawat, R/o 83 Chhatra-
salpura, Lalitpur (JFo)

.. aApplicant.

Viavye i

i wion of Irsse ithrcuth Genera: %aNager, Centrel
Hailway, Boubey Vi

R eedsb/f=

s
)
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ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iii, Divisional Railway Manager, Central Railway,
Jhansi.

+e+ Respondents.

16,  Original Application no. 27§ of 1992.

Santosh Kumar Sharma, S/o Shri B, Sharma, R/o 155/20,
Subhash Pura, Lalitpur (U.P.)

L LI ] AppliC1arJt .

Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Service Commission (now known
as Railway Recuritment Board), Rombay Central,
Bombay.

jii. Divisional Railway Manager, Central Raiway,
Jhansi.

«+. Respondents§

1. COriginal Application no. 276 of 1992.

Mahesh Chandra Sharma, S/o Shri R.D. Sharma, R/o 241

Outside Datie Gete, Behind Home Guard Trairirg Center,
' AppliCant.

Versus

i. Union of India through 3ereral “anager, Central
Railway, Bombay VI.

i, Chairman, Railway Recruitment Bosrd (Priviously >
krown as Rallwey Service Corozsaion), Bombay
Cintrel, Bombay.

+s« Respondents.

1%, Original Aprlication no. 277 of 1992.

R.S. Updhayaya. S/o Sri H.5. Updhayaya, R/o Railway Qr.
no. G-D1ock, Agra Cantt.

«e. Applicant.

: o £ 07 ey e N e - P,
1. .o 2 Ipdiz LTI DTl L Lagl.allEl, L€:.1-.__;,;l

. T/




Railway , Bombay VT.

3i. Chairman Railway Service Commissicn { noy known
as Railway Recruitment Board), Bombay .Ceptral,

Bombay.

jii. Divisional Ra lway ManagerT, Central Rallway,
Jhansi. ? S

.+» Respondents.

19. Original Application no. 278 of 1992.

om prakash Rai, S/o shri P.P. Rai, R/o (C/0) Bhatriya
Lodge, Manick Chowk, Jhansi.

... Applicant.

Versus

i, Union of India through General Manager, Central
Railway, Bombay VT.

ij, Chairman, Raﬁlway service Commission (now known
as Railway Recruitment Board), “ombay Central,

Bombay.

{4i. Divisional Railway Manager, Central Raiway,

... Respondents.

90. Original Application mo. 279 of 1992.

Ajai Kymar Upadhayaya, s/o Ssri B.L. Updhayaya, R/o 182/1
Barubhonde la, Jhansi. '

... Applicant.

Versus
i. Uni - n of India through Geperal Manager, Central
Railway, Bombay VI
ii. Crairman Railwey Service o~ f-.ion (now known
3s Railway Recruitment Board), Bombay Central
Bombay.

1ii. Divistonal Rablway Manager, Central Railway,
Jhansi.

vae RQSPOﬂdentSa
24 . Original Applicatisn nc. 230 of 1992.
Kem Swara Abirwar, 373 301 Tanhe, F/o Gram Baral Post
el V13 ']"\f):‘]ch. il . s .

N
1A
)

ess Applicant
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i. Union of India through General Manager, Central .
Railwav, Bombay VT.

ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi. '

s+ Respondents.

7. Original Application no. 281 of 1992.

Mahendra Kumar Tripathi, S/o Shri B.D. Tripathi, R/o
305/2, Jhokan Bagh, Jhansi.

L @plicant.

'S
Versus
i,  Union of India through General Manager, Central
Railwa Ye Bomba ¥ -.:-F .
ji. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay, Central
Bombay. :
jii, Divisional Railway Manager, Central Railway,
Jhansi.
..« Respondents.
22. Original &pplication no. 424 of 1992.
kajesh Chancra Tripathi, s/o shri A.S. Tripathi, R/ o
Kalco Kywan, Tinwari Road, Banda.
..+ Applicant.
Versus
i. Jnion of India through General Manager, Central
Railway, Bombay VT. >
i Thzircar, Hallway Service Commission {(now krnows
as el wway Becuritment Zozro,, Soieay oriTol,
Blhbay .

iii. Divisional Railway Manager, Central Railway, Jhansi.

+++. Respondents.

oz e e

& (v izinzl application no. 425 of 1002, j
"'“—“*“:'* e e e e+ o e
sec a1 Jwasthni, S/o shri L.3. Awzethi, B/o 7o
Voo Do ooorar, Jhansd,




/AN

J‘ versus

i. Union of Indié thf"ough Gene;'al Manager, Ce_ntral.
Railway, Bombay VI. ’

i1,

iii.

24, Original Applicatién,no. 428 of 1992+

Jamaluddin Khan, S/o Shri N.U. Khan, B/o Dsen.Dayal Nagar

C/o A.B.M. Buildi

Materiak, Nandanpura, Sipri Bazar,.
Jhansd. : e D S

Versus

{.  Union of India through General Manager, Central -
* ' -Railway, Bombay VT. ‘ e

i

ii. Chairman, Railway Recruitment Board (\Previoilsly“
knonw as Raklway Service Commission), Bombay
Central, Bombay. '

iii, Divisional Railway Manager, Central Railway,
Jhansi. ‘

;o . | Responden'ts.

|
26, Original Application no. 429 of 1992.

vinod Kumar Awasthi, S/o shri R.R. Awasthi, R/o Mohalla
Hatwara, P.O. Talbehat, Distt. Lalitpur (U.P.}«

ves Applicant.
versus

i. Union of India through General Manager, Central
Railway, Boﬂ‘nbay VvI.

ji, Chairman, Railway Service Commission (ndw known
as Railway Recnuitment Board), Bombay Central

Bombavy.
| 0

j3ii. Divisional Railway Manager, Central Railway,

ee s Respondents.

aooocnolO/-

\

kh—

e e, e A ———— i 2 T
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. Originsl Application no. 516 of 1992

Madhubar Deo Fandey, s/o shri R. Pahdey, R/o Post
Baldeo, Distt. Mathura (U.P.)

s o0 Applicant.
versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Haliway Reciuitmont Board (Previously
known as Railway Service Commission), Bombay
Central, Bombay.

iii, Divisicnal Railway Manager, Central Railway,
Jhansi.

..+ Respondents.

28, Original Application no. 918 of 1992.
Rsjendra Kumar Srivatava, s/o shri V.5. Srivestava, R/o
554/7, Chitra Gupt Bhawan, adarsh Nagar, Sipri Bazar,
Jhansi.

P Applic:ant.

versus

i. Union of India throush General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Board, Bombay, Cen-
tral (previously known as Railway Service
Commission) .

1ii. Divisional Railway Manager, Central Railway,
Jhansi.

+.. Respondents.

29 . Ooriginal Applicetion no. 920 cf 1992.

Ram Gopal Rai, 5/c shri 8,L. Hzi, R/o 29 Ramlila Maidan,™
Babina, Distt. Jngrzi.

“ae Applji.(:an‘t
Ve rus

i. Jnion of India through Gensrzl Manager, Central
Aailway, Bosbay VI.

4, “haivman, RaLlway tecraitment Board Previnus ly
. s r ’ . . - —
v o3 Roilway Szrvace Coamission), Bomnbay
Contre-

i
:
]
4
§
i
§
-t
f




// 1 /f

4ii. Divisional Railway Manager, Central Rallway,
Jhansi.

... Regpondents.

28. Original Application no. 922 of 1992

pankaj Kumar Gupta, S/o Shri S.B. singhal, R/o Rly.
~Qr. No. MB 178-A, Station Road, Agra Cantt. :

v Applicant.

Versus

i, unisn of India through General Manager, Central
Railway, Bombay VT.

- ii., Chairman, Railway Recruitment Board { previously
known as Railway Service Commission), Bombay
Central.

jii, Divisional Railway Manager, Central Railway,
Jhansi.

.. Respondents.

3¢, Original Application no. 923 of 1992

Pradeep Kumar, S$/o Shri P. Narayan, R/o house no. 475
near Bihari Ji Ka Temple, Babina, Jhansi.

PO Applican‘t.
Versus

i. Union of Indﬁa through General Manager, Central
Raiilway, Bombay VT.

ii. Chsirman, Railway Recruitment Board {previously
known is Reilway Service Commission), Bombay
Central, ‘

iii. Divisional Rhilway Manager, Central Railway,
~ Jeansi.

[ RQSpondEntS.

3% Original Application no. 924 of 1992

Madhuwala Khare, W/o shri R.K. Srivastava, R/ o House no.
243/8, Nainagarh, Naga:, Juaisis

ce Applicant.

Vers:s

ie Upion of India through Gerersl Manager, Central 3

Loy iwa W B‘)’.hbay Vi \ :
!
\

B eeeerl2/-
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ji., Chairman, Raiiwa Recruitment Board {Freviously
known as Railway Service Commission), Bombay
Central.

i1i. Divisional Railway Manager, Central Railway,
Jhansi.

eer Re Sponde nts .

52. Original application no. 1072 of 1992

Mohammad Israil, S/o Shri Mohd. Gani, R/o ward No. 2,
ne ar Railway Statiun Harpalpur, Distt. Chhatarpur.

. eew App licant .
Versus

i. Union of india through Gereral Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central,

jii. Divisional Railway Manager, Central Railway,
Jhansi.

.+«+ PRespondents.

3L Origir.} application no. 1073 of 1992.

Jagdish Freoooc Tewars, 5/o Shri Baij Nath Tiwari, R/o
willzye Surcooni, Post Tindwari, Disit. Esnda.

es. Applicant.
Versus

i. rion of India through General ‘araqer, Central
Leilway, Bombay VI.

ii. Chairman,ﬁﬁailway Recruitment Board %previously
i mown as Hallway Serwvice COmm1591:n) >mbay

. -

L L4z '

i1i. Divisional Rai lway Manager, Ceriral Reilweay,
Jnansi.

es. OesSDTisE1lS.

R oriaqiral Application no. 1074 of 1792
+.:% Swzrun Sharma, 3/0 5ri W SneTTE, o ,

warnd Dwer, Gokul, Mathura. (U.o.;




i.

ii.

14,

36.

Mohd.

/13 [/

Versus

Union of India through General. Manager, Central
Railway, Bombay VI.

Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central. | .

Divisional Railway Manager, Central Railway,
Jhansj.o .

Original Application no. 1075 of 1992.
Aslam Yhan, S/o Shri Mohd. Yusuf Khan, R/o 114,

Mewat ipura, Jhansi.

ii.

iiiy

3y,

... Applicant.
~\ersus

Union of India through General Manager, central
Railway, Bombay VI.

The Secretary, Railway Recruitment Board ( previo-
usly known as Railway service Commission), Bombay
Central.

Divisional Railway Manager, Central Rallay,
Jhansi.

R Respondeﬂts.

Original Application no. 1076 of 1992.

Bharet Bhushan, S/o Shri Keshav D,s, R/o Poonch, Moth,
Distt. Jhansi.

se App lican‘l‘..

Versus

i. uUnion of India through General! Manager, Central
Railway, Bombay VI,

ii. Chairman, Railway Recruitrment Board (previously
known as Eailway Service Commission), Bombay
Ce-ir:zl, 1

iii, Divisloral RKailway Manaoer, Centrz1l Railway,

eve Responden‘ts.

3®. Origina! Appiication o, 1077 of 1992.

Ashok ian o Weviz, 372 Strl DL WD R/o 153, Purani

Negihai, -3,

..x Applicant.
?k-\. .-..-a.la/-
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Versus

i Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previously .
known as Railway Service Commicsion), Bombay |

jii, Divisional Railway Manager, Central Rai lway,
Jhansi.

... Respondents.

3¢. Original Application no. 1078 of 1992

Shakil Ahmad Hasmi, S/o Shri w.A., Hasmi, R/o Devganpura,
Post Fanwari, Distt. Hamirpur. (U.P.).

eea Applicant. ~

Versus

i. Union of India through Gereral Merager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

.«. Respondents.

p. Origincl applicetion no. 1081 of 1992.
viiay Kumar Dwivedi, S/o shri C.S. Dwivedi, R/o Village
Tskali (Hestar) P.C. Hastam, Via Khurhand Statior,
Distt. B;nde.
) App ljc a.ﬁnt
Versus

i. Unior of Indie through Sereral Manager, Central
Rallwzv, Bombay VT,

ii. Cheirmen Failway Recruitment Board (previcu:iy
known as Railway Service Commission), Bombay
Centrasl,

133 . Divicional Bailwey Manscer, Central Railway, Jhansi.

+s« BRespondents,

\
ced App Lic gl

£ P

LR



versus

i. Union of India through General Manager, Bombay VT,

ji. Chairman, Rallway Recruitment Board (previously
known as Railway Service Commission), Bombay
Centralo

{ii. Divisional Railway Manager, Central Railway, Jhansi.
| veoe Respondents.

. ~ 2.1 A

G ULlydiias app

vinod Kumar R. shrotiya, S/o shri Raja Ram, R/o M. Lal Ganj
Rampur, Jhansi. j

| B

A YO
(O HME-S S )

1

-
LY.
J-Vab

e Applicant.
NErsus .

i. Union of Indiafthrough Geperal Manager, Central
Rai lway, Bombay VI. ,

ii. Chairman, Railway Service Commission(now knowh as
Railway Becruitment Board), Bombay Central.

jji, Divisional Railway Manager, Central Railway, Jhansi.
sra RESpOnden‘ts-

43. Original Appli¢ation no. 614 of 1993.

Ajit Kumar Srivastavé. s/o shri K.B.L. srivastava, R/o
902 Kalyani, D Civill Lipes, Unnao.

e« Applicant.
' Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ji. Chairman, Railway Recruitment Board, Bombay Central,
Bombay.

bl

ves Hespondents.

iii. Divisional Railwey Marager, centrs! Roilway, Jhansi.
i

\
44. Original Application no. 1060 of 1993.

Anand Kumar Sharma,is/o Shri BeS. Sihiarua, B/¢ {G/0) Shrl
G.D. Mighra, Pratap Ganjpura, Jagdalpur, Distt. Basira.

ee« rmrmiicant.
Versus
Mthirn nf Tpeis tnrougn Caneral horacer. wontial

‘\i casw € léf!-“
S‘;:_ h”




Railway, Bombay VT.

3i. Chairman, Railway Recruitment Board, Bombay Central |
Bombay. ¥ i

$ii. Divisional Railway Manager, Central Railway, Jhansi.

.s. Respondents. i”

44, Original Application no. 1465 of 1993

Sanjiv Kumar Tiwari, S/o shri R.N. Tiwari, R/o Gandhi Nagar - i
Vanch, District Jalaun.

ees Applicant. n
Versus

i, yUnion of India through General Manager, Central !
Railway, Bombay VI. ‘ - |

ii. Chairman, Railway Recruitment Board, Bombay Central,
Bombay.

jii. Divisional Railway Manager, Central Railway, Jhansi.,

.+« Respondents.

T Originai App lication no. 20 of 1994

ATvire stivestava, S/o Awadh Behari Lal Srivastava, R/o
307, .. Mission Compund, Jhansi.

... Applicant.
Versus

i. jnion of India through Secretary, Railway Board,
¥inistry of Railway, New Delhi.

ii. Geperal Manager, Central Raliwsy, Bombay VI. -

iii. Chairman, Railway Recruitment Boerd, Bombay Central
Bombay.

... Respondents. -

N Criginal Application nc. 70 of 1294

Promod Srivastave, s/o shri S.S. Srivastava, R/c 127,
Chaturyana, Jhansi.

e &?pllcant-
Versus

i Unicn of India through General manaqer, Central
.ailway, BOmbay Vi.

it 5 }_

v Umptral,

Fl
b
-
O

irran, Railwa~ 7 - ruaitmest 3ozrd. BO-
he

Ta ke

L)

'1‘-

Lo el l7/-

L VIR
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iii, Divisional Railwéy,Manager, Central Railway, Jhansi.

..+ Respondents.

4g. Original Application no. 402 of 1994

Lala Ram, S/o shri Kashi Ram, R/o 487/3, Near Junior
High Schocl, Nai Basti Jhansi.

ses A{.‘plica!".t=
versus

i. Unicn of India ihrough Secretary Railway Board,
Ministry of Railway, New Delhi.

ii. General Manager, Central Railway, Bombay VI,

jii. Chairman, Railw#y Recruitment Board, Bombay Central
Bombay. |

... Respondents.

4. Original Application no. 413 of 1994,

Mahendra Kumar Agniho&ri, s/o shri Bhogi Ram Agnihotri, R/ o
422, Station Road, Lalitpur.

L ] applicant.
Nersus

i. Union of India through secetory, Railway Board, -
Ministry of Raiways, New Delhi.

ii. General Manager, Central Railway, Bombay VI,

iii., Chairman, Railﬁay Recruitment Board, Bombay Central,
Bombay.

.o+ Respondents.
£p- Original Applidation no. 488 of 1994.
Sur il Kun & Bh@tnagai, s/o shri K.B. Bhatnagar, R/o near
K.E, Coleny, Civil Lines, Lalitpur.

| .o+ Applicant
Counsel for the appl#cant Shri R.K. Nigam. '

'Versus

i. Unior of India through Secretary, Railway Board,
iristry of Railways, New Delhi.

\
ii, Gereral Manager, Central Reilway, Bomoey VI

IEn

teirman, Raliway Recruitreri Foard, borbay Conntel,

L]
rp3 (D

peee L

Fe o, rrien =
| £ 0 sry
Counsel £or the Respondents Shri A.V. Srivastava.

\‘) - [ .3;—\“"'
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5.  Original Application no. 141 of 1988

Kn.. Indra Singh, D/o Late Shri Chandan Singh, R/o 536,
Nanak 3anj, Sipri Bazar, Jhansi,

. ) App licant.
Counsel for the applicant. ShriAlok Dava

Versus
i. Tie Union of Indis through the Ceneral Mananer

Central Railway, Bombay Vf.

ii. Railway Serivce Commission, Bombay.

'R RespondEn't;s.

c:odnsel for the Respondents. Shri H.P. QGhakorvorty ~
shri v.K, Goel.

ORDE R {Regerved)

JUSTICE B SENA, V,C,

These 50 O,As invelve almest identical questions of
fact and law, They are, therefore being decided by a common
order.,
2, Tﬁe brief facts are that cdin te Employment Notice No%
2/80/81 was issued by the Railwey Recruitment Board Bombay’
This Board was previcusly known as Rallway Service Commissieni,
Avnen

i »
In the said Employment Noticokyarious non-t8chincal categories, |
category Noi 25 had been indicated for the post of Prebationary |

Asstt, Station Masters, The applicants state that they had

applied in response of the said Employment Notice for the said
post viz Category No, 25, They were called to appear at the

- written test held on 21,6.1981, They were also shown as
successful at the written test and were called to appear at

an intervisw ¥erk old on  31,3.1982 at Bhopal or other

[T Te e " . )
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they were asked to ‘attend the psychelegical test held in the

office of the Respondent No.2 at Gmrchgatc, Bombay on 12‘-.50821
The further case &f the applicants that thereafter a notice
was displayed at the netice board of the Respondent Noi2
indicating that some inwvestigaiiens are in process and after

and the appeintment erders will be issued for which equeal

completion of the investigatiens the results will be declared uﬁ

numbers ef posts were being reserved. TIne spplicantg stated

that W& he made representation on on 1l.11.88 which got ne
response;, ‘
me

3. - In the reantint it appears that,the candidates
filed OAs Under Section 19 of the A.T. Act before the Bombay

Bench and the said O.As were decided by an order dated 14,2:.91

The applicents have alsc made reference to decision by this

Bench of the Tribﬁpal viz; (1) O.A. No, 936 of 1987
Smt, Raj Kumari sﬁam Vs:; lhion of India decided on 15,%.91

(i1) 0.A. No:, 318 of 1989 Rajesh Kumar Shivhare and Qrs Vst

dnion of India deq;ided on 30.941991

4, The applicants further ‘case is that after the

said judguents th% applicants approached the office of the
Respondent not2 tq: bestow the same benefits arising out of
the sai¢ judgnentt to the epplicants but he was told that

he should also bring such a direction from the Tribunal,., The
applicant further contend that ne inquiry had been conducted
in the matter and% at any rate the applicants have not been

allowed to participate in the process of inquiry. Their

further case is that am im the entire examination has not been

carcalled end thr asrooTnimant orders have been dssued and 3
A
t
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circular has alse been issued on the same subject on 5'a1k90.
- The Respondent ne.,2 has filed a written stataent in

almost all the O.Asi, Therein the plea’the O.As being barred by

limitatien as provided t:‘g.ogth 21 of the A.T.Act has been
raised., It has Seen stated that as far as the applicants are
concerned. the final selectien eof Xiks Cstsgory Ne\ i3 wes
finalised during December 1986 and the name of the applicants
do not find place in the final panel i{ssued, as they had

nét secured adequate marks to qualify, The O.As were filed

in the year 1992, A further plea taken in the counter af f 1da-
vit is that the cause of actien on the basis of which the O.As
are being filed eannot be said to beve eccurred w:i.thj.n‘ the

territeorial jurisdiction of this Tribu.\al‘. The Emplayment
Notice was issued by the Respondent Ne.2, the office of which
is at Bombay. The further plea taken is that the place of
stay of the applicant would net determined the jurisdiction

to file the O.A. It has also been pleaded that the orders
issued by the CAT Bombay Bench er Allahabad Bench does not
afford & fresh cause of action and the O.As are barred by
time. It hzs been pleaded by the respondent no.Z that the
sajd circular has no connection with the present petition.

It was meant for fixation of senlority of selected c:andida}es
et since the petitioner ha'; not qualifiec fcr finsl selecticr
he has no claim for appointment, No rejoinder affidavit
appears to have been filed in any of the Q.As.

6. We have heard the learned counsel for the
parties, :
r:ié!»v_dc )
e we ray fivst reime the preliminiry objections with
e
cn e . e e miry ef thig L N tae Loound
3 toopzj-
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of want of territorisl jurisdiction, Admittedly, the

Employment Notice was issued by the Railway Recruitment
Board, Bombay and the result was required to be declared by
the Rajilway B.cruqtnnnt Board, Bombay. The applicants have
sought the rolistWof 8 urifiof mandamus t0 be issued to th

respondenis to issue the appointment order in favwcir of ths

applicant within d‘tine bound period in consonance with th

Judgment of this Tribtnal in O.A. Nolt, 318 of 1989 dated

wmru
30.9.1991s since the respondent ne\,2 is thth?utsido territo-

rial jusiddictien of the Tribunal evidently such a direction
cannot be issued to the respondent noQd. The provisions
of Art, 226(02 the Constitutien of India will not goven the
sitsatien, The territorial jurisdiction of the Allahabad
Bench of the Tribunal has been laid down,$% Section 19(1)
of A;Tﬁ Act provides thast:
* subject to the other provisions of thic

Act, a person sggrieved by any order

perteining to any mstter within the

Jurisdiction of the Tribunal may make

an applicatien teo the Tribunal for the

redressal of his grievance:,"
Thus for the purposes of maintqinability of the O.A. the
sine guc~ncr is that ke it seek redresssl ageinst any order

ka3 pertiining to any matter within the jurisdiction of this
Tribunal,E&idently since the Railway Recruitment Board

Bombay, re:pondent QogQ was competent 1J declare the result
(,c‘(t. (/8

and it being kaak£1$outside the terrltormal Jurisdiction of

t
uhgbbc¢n: of wsis lribunal the applicants cannot seek

Yhewr ég
vedresssl of k% grievance whith of not teirg given any

ACTLAnLL Eat 0L eV py respondent ns 2 . n Cnonolso oo

undnar Sub Sec,
powers conferred wgs/(l) of Section 13 4.7, Act the Ceriral

)
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Govi. has issued & notification laying down the jurisdictien

LY

of the varicus Benches of the Tribunal, In respect of the

Allahabad Bench w.e i, 14L11485 the territorial jurisdictien

kas indicated in the notificatien dated 1.,9.88 which wes
|

published in the Gazette of India Extraersdinary dated 1.9.88
st Pgu 1 is ® State of U.P.(excluding 12 districts mentioned

under sl, noiw4 under the jurisdictien of the Lucknow Bench

w.e £, 15.1.91). The final 1ist has also been shown to have

!

been published by the respondent no.2 at Bombay. Thus we

are satisfied that for want of territorial jurisdiction this
Bench of the Tribunal cannot take cognizance of these O.As.
8. We may now proceed to consider the plea of the

O.A being barred by limitation which has been raised on behalf

of the respondent no.2, The selection wos made in 1982 and

when certsin discrepencies was found inquiries were held and
oen cor;iotition of the inquiry the final selection list was

issved in December 1986, The O.As have been filed in 1996,
Clesriy the O.As are barred by limitation &s provided under
section 21 of the A.T. Act, The learned counsel for the
apr:licant submitted that similar matters were taken up fer
consideration by the Bombay Bench of the Iribunal as also by
thie Bench o¢f the Tribunal and the decision b, this Bench of
T.:.: itunal in the eforesaid (hs were rendered in September

1991 while the decision by the Bombay Bench of the Tribunal

was rendered en l14.2.91.,

9. It is fairly well settled that a decision of a

~aurt or Tribunal does not afford a fresh cause of a~*fon,
es . e Vovery well
Tk question of law which canme to D¢ d22idzd covld very wel

13
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the decision by the I{:r:ibn.n’:aj. &n other case dﬂ@tv—afforde}a
fresh cause of.actiom. The case law on the questien has been

considered by the ladras Bench ef the Tribunal in a case }

reperted in 1994(28)‘“6 810 A.I.P.E, U Class III Vs Union of |
\
India and Ors, We aro in rospectful agreoment with the vhu ;

taken in the said ,._Oci‘.sio!!% we, thaiefeore hold that the O.As

are barred by 1im1ta£iona

10 we may now proceed to analyse certain decisioens

cited at the bar. The Bombay Bench of the Tribunal vide its

judg:ent dated 14,2.92 had observed that most of the applicants

were not declared selected because they have obtained less |

than 150 marks . The Bench in its decisien rendered on 14.2.91
marfRs ceve

wes held that the cut} of f & arbitrargsx as it laid down

certain qualifying marks in excess of 35% even though
suff icient nugber of persons were not going to jcin the

services amd even those whe had secured less than 150 marks
had te be appointed to fill the available vacancies which
were advertised /@i‘tain directions were given to the respo-
ndentéito identify the actual number of vacancies in the Emplo-l
yment Netice No, 2/B1-82 and the vacancies in each category

have to be further earmarked. This is for category nol25,

(11) The respondents shall further find out as to how many 4

candidates, who appearec in tne s2id examinatien,

have Deen selected finally and given appointments
Several
Sikxixxx other directions were also given which would not be
relevant for our purpeses, Except to note that in compliance
whth the directions given in the said crdéer the High Power
Cammittee gzve its repert, Theresfter & contempt petition was

£ilag anc in -ha aontampt patition Tooley B nah nassad an order

PRE-

dabed 6l 03 ria.:ﬂ-ecting‘that‘all ticwe applicants who hava
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secures 105 or more marks out of 3CC shall be deemdd to have

been recommended for Category No.25 and the General Managers

of the respective Railways shall take steps to consider
whether these applicants can now be granted appeintmments

in the vacancies which we have indicated , within two menths
frem the date of receipt of the ordergw

11. The respondents thereafter filed civil appeals no.,

1821-31/1994 and the Hon'ble Supreme Court vide its judgment
delivered on 29.9,1994 set aside the order dated 6.1C%93

passed by the Bombay Bench of the lribunal:, It did not find
any arbitrariness in the cut eff marks which were also adopted
by the High Power Committee’, Thereafter certain other
petitions were filed before the Bombay Bench, Thelleading

TLA és 280/91. The 14 O,As were decided by a cemmon judgment
cived 1,2.9% and they were dismissed on the ground of limi-
tetion as also on merits,

. The learned counsel for the respondents has also
rlaced for our consideration a decision rendered by the

Jabalpur Bench in 0.A, 405/88 decided on 642.95, The JumEs
it
Bench took the view that the decisions in appeals by the

Hon®ble Supreme Court throuch ite judgrent dated 29.,9.94'>
Ise matter has come tc &n end enc cisrmisced tne OA holding trw*i
the applicantg was not entitled to any relief,

13, These O.As have heam to suffer the same fate:, They
are barred by limitation, not maintainable befere this Bench
and even en merits no case for interference is made out.

hil ;c'ne- CAs are therelere d-smisses, No e¢rne s as to costs
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